
..--.-_ ., 

4 
IN THE CENTRAL ADMINISTRATIVE 1FU8UiJL HYüERMUAO 5ENCH 

AT HYUEI7A8RD 

Ut. of Decision: 5-11-92 

D.Vijay Kumar, 

Sri G\JL NarasimhaRao, 

Pet itionor 

Rdvoc&.t for 
the r citioner 
(5).  

Var aug 

	

to Govt. of 	 -ondent. 

India, Ministry. of Home Affairs (Personnel),. 

New Delhi & .2 other Sri Naram Bhaskar Rao forAv0f'd for 

	

Sri D..Pandu Range Reddy, spELiTTT6Y 	thE Recp6nd6nt 
R-3 	 (5) 

C AN:. 

THE HCN:BLE MR • R .BALASUBflRIIANIRN : MEMBER (A) 

THE HQfJ'DLE Mn. C.J.RCY 	MEMBER (J) 

'1 . :Jhth 	reporters of iocal ppers may 
be allowed to see the judcm.nt( 

To be j'eferred to the REpnrtr5 or nat? 

Whsthcr their Lcrcshjps wish to ss 
the fair co; 	di th Judgrint? 

Whether it rirsuds to bs circuhitejd to 
other Benches of the Tribunal? - 

MW 

S. Rç3r<g of ice-Chajrmen on 2olunihg 
1,2,4 (to be submitted to Hon'ble 
Vics-Chairinan whr he Is not, rn 
the Bench.) 

svl/ 	 . 

(Hnes). 	 (HdH) 
11(A) 	•. 	 MJ) 



F 
F 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

W.
• 	 A Na.529/92. 	 Ut. of Order:6-11-92. 

D.Uijay Kumar 	

.,..Applicant 

Us, 

1. Union of India rep. by its 
Secretary to Gout, of I0dia, 
Ministryof H0me Affairs (Personnel), 
New Delhi. 

2. Union Public Service Commission, 
reptj by its Secretary, iJholpur 
House, New Delhi. 

3. The Chief Secretary to Government 
of Andhra Pradash, 
Secretariat, Hyderabad. 

.,.,Respondents. 

Counsel for the Applicant 	Sri G.V.L.Narasimha Rao 

Counsel for the Respondents 	Sri Narain She skar Rao,CGSC 
forRRl&2 
Sri D.Pandu Range Reddy, spl. 
counsel for 9-3. 

--4-- -- 
CO RAM: 

THE HONE3LE SHRI R.BALRSUBRRMANIAN : MEMBER (A) 

THE HON'BLE SHRI C.J.ROY 	: 	MEMBER (j) 

(Order of theDivn.Bench delivered by 
Hon'ble Sri R.Balasubramanian, Neither (A) ). 

The prayer in this Original Application is for e 

direction to the Respondents 1 to 3 to select the applicant 

to incLude him in the select list published by the qovarn-

ritent of Rndhra Pradegh as on 1-4-90. 
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2. 	When this case was taken-up Sri CUL Narasimha Rao, 

took us to letter dt.10-3-92 from the Chief Secretary to 

GoQerment of Andhra Prádesh to the Union Public Service 

.Comcnission, wherein along with two other officers S/Sri 

K.L.Reddy and A.R.Uaman Rao he had recommendedcoflsidera-

tion of. case of Sri O.Uijay •Kumar also for inclusion in 

the select list from 1982 to 1991 but subject to:the out-

come of CA Nos.3636 to 3638/91 pending before thE Andhra 

Pradesh Mdministrative Tribunal. While Sri GUL@arasimha 

Rao argues that there is no impediment to Sri 'Jijay Kumar 

being considered in the same manner asS/Sri K.L.Reddy 

and A.R.Uaman Rao in respect of whom this Bench Qhad issued 

orders on 10-6-92 in OR 626/91, Sri Raghu Ra'çn..)appearing 

for the party respondents in OR 277/91 took usto. the order 

dt.17-3-92 passed by the Andhra Pradesh Administrative 

Tribunal in CA 1672/92, wherein the applicant herein i.e. 

Sri D.Uijay Kumar figures as Respondent No.3. He took us 

to the oçErative portion of the order which states as 

follows :— 

"pending further orders, Respondents 

1 and 2 are directed not to treat the 

Respondent No.3 as approved probationer 

in the C8tegory-II of Police Service 

merely on the basis of G.D. 
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the findings in a sealed cover. 

Further action will be subject to 

(a)the outcome in Ohs 3636 to 

3538/91 pendin; before the nPAT 

as pointed out by the Chief 

Secretary of A.P. in his letter 

nfl 
IJL. IU3L, 

(b)the applicant's eligibility 

for consideration in the light 

of tlic ord:r Ut.17-3-1 pacsd oy 

the APALTT ak0extracted.aboU6. 

Mccorrin;iy we disjose-of this 0.A.  with the 56 

diecticns with no order as to costs. 

Court Office 
central Admifli5tratite Trib 

uyderabad Bet 
Hvder 

To 
The Sedretary to Govt.of India, 
Union of India, Ministry of Home Affairs(Personnel), 

New teihi.. 

The Secretary, Union Public Service Ccqnmission, 
aiolpurflouse.NeW Delhi. 

The Chief Secretary to Govt., of A.P. 
secretariat, Hycidrabad. 

One copy to Mr.G.V.L.Narasimha Rao, Advocate, CAT.Hyd, 
S. One cèpy to Mr.N.Bhaskar Rao, Addl.CGSC. CAT.Hyd. 

One copy to Mr.D.Panduranga Reddy, Spl.Counsel for A.P.Govt.,CAT 
Hyct. 

One spare copy. 

pVm. 
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f'is.No.14l dt.11-4-SB without the 

Respondent No.3 (Sri J.Ui jay Kumar) 

commencing and completing probation 

inaccordance with Rule-B of Special 

Rule for the M.PJ'olico 5crvice." 

He vicirously contended that Sri J.Uijay Kumar 

not even being eligible according to this order, docs not 

merit any consideration and that this order is subsequent 

to letter Ut .10-3-92 of the Chief iecretary to the Govt. 

3. 	The elinibility or otherwise of Sri LAlijay Rumar 

for being considered depends on the case pending before 

the h.9.ndministrative Iribunal. We are not in apositin 

to givE 	cateucrical direction to tne R9sponrJents. At the 

same titHE if the axlicant is not considered by this  

along with others, h binE3 52 year old, there is a possibility 

of his missing promotion to 1.2.5. forever, becoming ovor-

aced. Under these circumstances the balance of c1nvani1?ncP 

has to be taken into consideration. Accordingly we pass the 

following order 

Following the order dt.10-0-92 

in Oh 628/91 and suitably modifying, 

we direct the Respondents to place 

the case of Sri Vijay Kumar also 

before the same review committee 

before which the cases of applicants 

in Oh 628/92 i.e. S/Sri KL Reddy and 

R Uaman Rao are placed for review 

of the case of Sri \iijay Kumar for 

the years 1982 to 1990- 	aria place 

4. 
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CHECKED BY 	APPROVED BY 

IN THE CENTRAL AU4INISTRATIVE TRIBUNAL 

HYDERABAD BENCH : HYDERABAD 

THE HON'BLEMR 

AND 

THE HON 0 BLE NR.R.BALASUBRAMANIANSM(A) 

THE HON' BLE lIP .T • HANDRASEflIAR REDDY: 
M(JUDL) 

AND 

THE HON'BL MRI.C.J.ROY MEMBER(JUDL) 

Dated: 	-fl -1992 

0 

EilZDtR/JUJXMENT 

z 	/MJll .Nn 

i 

O.A.No. 	2, 

Cli 

0- 

t 

T.A.No. (wp.No 

t . 	- a 
Admitjted and interim directions + 

issu4d. 
I 

C.nuaI Administre 
DESPA 

A114d 
23NQ 

Disposed of with dire ions 

ismi/sed 	 - WYDERAB.  

Dismifrsed as withdrawn 

Dis4ssed for default 

M.A.OrdereV'RejeCted 

No orders as to costs. 
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